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Mr, Speaker: There is a definite
direction that the correction should
be made within the next 24 hours.
Probably the intention is that as soon
as the answer is given, the Secretariat
and the Minister might look into that
to see whether that is the correct ans-
wer or something has slipped and cor-
rection, if any, should be made soon.
At least so many days should not laps:
between giving the answer and cor-
recting the incrrect reply. Therefore.
more care should be taken in future
Lo sce that it is done as early as pos-
sible and if there is some plausible
reason for the delay, that should be
cxplained to the House. (Interrup-
tionsg),

Shri Nath Pai (Rajapur): You are
so mild, Sir.

Mr. Speaker:

1 cannot help it,

That is my nature.
I am so made.

12.39 hrs,

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL~—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Y. B. Chavan on the 21st November,
1966, namely: —

“That the Bill to continue the
Preventive Detention Aet, 1950, for
a further period, be taken into con-
sideration ™

Out of five hours, three hours have
already been taken and two hours
remain.

Mr. Umanath.
Shri J. B. Kripalanj (Amroha): Be-

. fore you take up the discussion on this,
1 have to say something,

I made a speech on this Bill a few
days back and unfortunately you wore
not present. I placed an envelop on

2274 (Al) LSD—S6.
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the Table of the House, which enve-
lop clearly shows that my letter has
been tampered with, The letier was
written to my wife; it was written by
me; my name is given on the top; it
was written from Hong Kong. [ would
like to know why my letter was tam-
pered with. When Shri A, K. Gopa-
lan had raised that point, 1 had rather
in a way defended the Government
and said that every Government does
that and denies it, But I did not
know that they would censor a letter
written to the Chief Minister of a Pro-
vince, who belongs 1o their own Party.
I had also drawn the attention of the
House to the fact that my telephones
were being tapped. I did not know
that my own telephone would be tap-
ped when I am talking to the Chief
Minister or UP, to my wife. I thought
that I was liberal enought to allow
my wife to be in the Congress, but I
did not know that I could not talk to
hey without otherg listening to it
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Shri Tyagl (Dehra Dun): We have
also been libera] enpugh to allow her
to talk to her husband.

Shri J. B. Kripalani: But I did
not know that the authorities and
sometimes some people who have

enmity with me or with her would
bribe the telephone employees there
and tap the telephone.

Thig is the double eomplaint that I
have to make,

L ]

Shri N, C. Chatlerjee (Burdwan):
The Deputy-Speaker who was in the
Chair at that time had said that he
would place the matter before the
Speaker and then action would be
taken on that, Was it placed before
you?

Mr. Speaker: Yes, | have asked the
Home Minister to find out the facts
and give me information as to what
was happened and why it was so
opened. As soon as I get the reply,
1 shall inform the hon. Merhber.
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Shri S. M. Banerjee (Kanpur): The
Home Minister will not be able to
answer this. Therefore, I would submit

that the Communications Minister
should be asked to answer this.

Shri Umanath (Pudukkottai): In
this respect I am really envious of
the position which Acharyajis wife
holds, because she at least receives
the letter after it is tampered with,
From the 1st to the 10th November,
threc letters had been written by my
wife to me, but I have not received
any of three lettere. This can be veri-
fied from my wife. Therefore, I have
said that 1 am so cnvious.

Shri J. B. Kripalani: His wife is
not a Chief Minister, but my wife is
a Chief Minister,

Shri Umanath: That is why I have
said that T am envious of that posi-
tion.

Shri Hem Barua (Gauhati); Is it
in order that mention should be made
of Members' wives here? Are they a
part of the House?

Shri Harl Vishnu Kamath (Hoshan-
gabad): A part of the houschold,
though not of the House.

Mr. Speaker: Order, order. Let us
proceed in an orderly manner,

Shri Umanath: While moving the
Bill for consideration, the Home
Minister had stated that the Preven-
tive Detention Act had become g nor-
mal law. I can understand this
position. For a Government,for which
the suppression of the democratic
struggles of the workers, the peasants,
the middle class employees and stu-
dents has become a normal duty, it
is quite understandable that the Pre-
ventlive Detention  Aect has become
a pormal law.

T may give you the latest instance
from the hon. Minister's own State,
namely Maharashtra, In Bhiwandi.
30,000 powerloom workers had gone
on strikc and their demand was for
the implementation of the shop Act.
It was eagy for the Maharashtra Gov-
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ermment to avert the strike by c¢n-
forcing the Shop Act because it was
within their own powers. But ins-
tead of doing g0, they resorted to the
Preventive Detention Act, arrested
six of their leaders, and one of the
leaders, the secretary of the wunion,
was arrested after the strike was over.
Here is g concrete instance where
Government could have averted a
strike by implementing the Shop Act
which was within their own powers
but instead of doing so and resorting
to the normal method, they resorted to
the Preventive Detention Act.
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Now, 1 shall give another such ins-
tance.. The age Board for engineer-
ing industries hag recommended in-
terim relief, Now, Goverment have
accepted it. In Delhi, many of the en-
ginecering concerns are not implemen-
ting it, and there is agitation for the
implementation of the interim relief
granted by the Wage Board. But
Government have arrested the Secre-
tary of the Union, Mr. Puran Chand
when this agitation is going on. Here
is also a question where it is within
the power of Government to have
the recommendation implemented so
that interim relief could be given to
the workers, but instead of resorting
to it to avert the agitation, they have
regsorted to the Preventive Detention
Act to arrest the union leaders,

I-shall give an instance of how it is
being used. Shri Ram Asra is a stu-
dent leader, who was arrested along
with Dr. Lohia recently. Dr. Lohia
and others were released, But Shri
Ram Asra and two others were ar-
rested under the Preventive Deten-
tion Act afresh and sent to a UP Jail.
One of the grounds of detention given
is that he as the convener of the
Action Committee, issued a statement
to the press saying that there would
be no negotiation till all the students
were released and till a judicial probe
was instituted by Government. This*
is the ground of detention under the
Preventive Detention Act—demanding
the release of students and asking for
a judiecial probe into the affair. Is it
not very clear that this Preventive
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Detention Act is meant for smother-
ing and gctually choking the normal
demand of the people for a judicial in-
quiry into certain incidents? Pcerhaps
thiz was what Shri M. C. Setalvad
had in mind when he said at a
Calcutta lawyers' meet on 12-10-65:

“The Government is using its
dictatorial powers in the discharge
of the ordinary functions of Gov-
ernment like preventing strikes
ete.”

1 come to another question to show
how the preventive detention powers
are being used by Government to sub-
vert the privileges of Parliament, Tt
was my own experience. I am not
going into the question on which you
have given a ruling. In 1965, during
:th-e August session, T was present here
in Delthi. 1 was a detenue parole.

Shri Tyagi: My hon. friend, abscon-
ded. While in police custody in the
train, he absconded.

Shri Umanath: I do not know what
my hon. friend is talking about and
what relevance it has. I escaped from
Jail under the British raj. Does he
consider that to be a sin?

Shri Tyagi: Did he abscond or not?

Shri Umanath: T do not want to
enter into a discussion with himi.

As T said, in August 1965, T was
here as a detenu with Shri Nambiar
on parole to attend the Supreme Court
case. Then T wrote to Shrl Nanda, then
Home Minister. ‘We are golng to at-
tend the session op the 16th', Shri
Nanda wrote back to me, ‘If you have
not returned to your place, you must
immediately quit’. Then on the same
day, Tth, fortunately for us, we re-
ceived an order from the Chief Seere-
tary to the Madras Government saying
“You are permitted to stay in Delhi
till the disposal of your case’. Then we
sent thig order to Shri Nanda, and
sajd that we shall continue to re-
main here. This letter o# the Chief
Secretary was sent 1o Shri
Manda on the 13th. On the
15th, what happened? We received a
telegram from the same Chief
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Secretary saying permission granted
to stay in Delhi cancelled; return im-
mediately’, What happened between
the 13th and the 15th? I am  giving
this instance W show how this power
to preventively detain is being used
lo suppress the privileges of Members
of Parliament. T am asserting with a
full sense of reponsibility that bet-
ween the 13th and the 15th, Shri
Nanda contacted the Chief Minister
of Madras Shri Bhaktavatsalam, and
told him that ‘if this permission is pot
cancelled, they will attend Parlia-
ment, which cannot be allowed; so
you must immediately send them a
telegram cancelling the permission”
Ag said, 1 make this statement with
a full sense of responsibility concern-
ing its veracity that Shri Nanda con-
tacted the Chief Minister and asked
him to send us a telegram cancelling
the permission so as to prevent us
from attending Parliament. 1 am
prepared to prove this. 1  reiterate
that Shri Nanda did contact the Chief
Minister and prevailed upon him to
send a telegram cancelling the per-
mission.

Shri Harish Chandra  Mathur
(Jalore): Wag it under the Preven-
tive Detention Act or the DIR?

Shri Umanath: [ am showing how
the power of preventive detention
is being used for this purpose of sub-
verting the privileges of Members of
Parliament.

Then I come to the oft-repea-
ted purpose of this Act, namely, to
curb communalism. It is a fact that
communal, reactionary forces attack-
rd the bunglow of Shri Kamarsj.
political leader of the Congress Party,
and tried to assault him. But let us
not forget certain other things.
In November 1962, when these very
communal, reactionary forces attacked "
osur Partv office, burnt it and assulted
our comrades inside here in  Delhi,
did anvbody raise a finger? Mr.
Jagjivan Ram addresses a meeting
near our parlimentary party office in
1962, incites the people like anything,
calling us traitors, unpatriotic and
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all those things and he goes home and
the crowd goes straight to our parlia-
mentary office and attacks, Comrade
Gopalan was under threat of assault
any minute. Was the power under
the Preventive Detention Act used by
this Government against these very
forces when they resorted to the same
arson and assault, which they have
extended to Mr. Kamaraj riow? They
did not use. On the other hand, they
called these forces partriotic, elevated
these very same forces. And then,
instead of using the power of preven-
tive detention against them, they ap-
peased them by using the preventive
detention against us and we were sent
to jail, So, let us not forget that
what you sow you have got to reap,
as the Biblical saying goes.

I am saying this because the Govern-
ment’s statement that the power of
preventive detention is meant to
check communalism  and communal
forces is not seriously meant.

Some hon, friends were saying that
these Left Communists are there, they
are Chinese agents, spies and all those
things, and so this power is required.
1 say that they have no moral autho-
rity 1o say that because here is g party
which has been nursing a Pakistani
spy for the past 15 years in its own
head-quarters in Delhi, in the AICC
office.

Shri Tyagl: It is sub judice.

Shri Umanath: Here is a party
which did not use its power of pro-
ventive detetion all these years to
check a spy's existence in its own
office, What moral right have they
got to talk of us as spies and the use
of the power of preventive detention

*to check us, giving us the names of
spies and all sorts of slanders?

It i said the power of preventive
detention is meant to check arson. It
is a fact that in this country in the
intervior parts, in the countryside, big
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landlords are nursing armed bands
who commit murders and arson off
and on. [ would like to know whe-
ther this power of preventive deten-
tion has been used by the Govern-
ment for the past so many years, ever
since 1850 to put down these zrmed
gangs and 1o avert their activities,

I take an instance, what the big
Jutedars did in West Bengal in April,
1966. The currespondent of the Mad-
ras Mail wrote on 17-4-1966:

“The big Jotedars are  angry
with the Government and the
Block Development Offices which
had issued levy nolices. Their
anger found  expression in the
attacks that were mounted on
Block Development Offices, and
attempts at burning the levy
records maintained by the offices,
which, once destroyed, will leave
no trace of the levy notices, to
the advantage of the big Jote-
dars.”

This is what the Madras Mail corres-
pondent himself saw. ‘The big Jote-
dars, in order to avoid paying levy to
the Government, are setting fire to
Block Development Offices to destroy
office records. Is it not arson pure
and simple? I want to know whether
in those areas where this thing has
been mentioned in West Bengal, the
power of preventive detention was
used by the State Government to put
down those Jotedars' activities of
arson? It was not used. So, all these
statements saying that this is meant
to put down communalism, arson etc,
are all just to deceive the public.

Coming to the question of putting
down goonda and anti-social activities,
I would like to submit that this
Government is more nursing the
goondas and anti-social elements than
using the power of preventive deten-
tion against them, and my witness is
the President of the Delhi Pradesh
Congress Gommittee, Mir Mustaq
Ahmed, himself. Addressing one of
the public relations meetings of the
Delhi Administration. he made this
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statement which was pubiished in
Hindustan Times of 20-2-1866:

“There are so many Walcotts
in Delhi, whose pholographs are
published with those Ministers
and who take undue advantage
of their influence on them....No
doubt, goondas are patronised by
political |eaders who need them
during elections to catch votes.”

Here is an admission by the Delhi
Pradesh Congress Chief himself say-
ing that anti-social elements like wal-
cott are many in Delhi and that Minis-
ters are going along with them and
taking photographs. Is this not nurs-
ing anti-social elements in this coun-
try? Is it a question of putting down
anti-social elements and goondas by
using the power of preventive deten-
tion?

1 would like to conclude by saying
that the existence of this power of
preventive detention is very dange-
rous to the liberty of the titizens, most
dangerous to the privileges of this
parliament, most dangerous to the
functioning of the democratic
opposition and more dangerous
to the ordinary masses who
conduct democratic struggles, and
hence this Act must be scrapped.
Otherwise, the Government themsel-
ves will be scrapped from the politi-
cal scene of this country.

it faew ATw qeww (wEEQT)
AWEAH AZNEW WA qg-HA wgeT
7 ot wfafraw, 1950 wiafor gafe &
e AT T & g A & ame
g7 & & saw giew andw wxaT §
oY 91q YATA H TF AT B awa
g fr 33T o ag fadas sege o
¢, 3a® wew g & R 2w & v
qATE, AYFTA, WA qH, A
£ sTaeqr o R, GTEEAT T dwr
Q1§ AT FTA FT SqATYT A F AOHA,
dary & AR, AR IO A
¥ 1 WEl aF A4l AGrEA 1 =G H
wvaew 3, frw form v ov ot &
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& 3% ww A% Qo awea st gk 8,
sfaar fawmr # o awwan gra g
w1 forw awa Wi o fawmr #1 W
w91 g9 ¥ fomm, @ # WY gwear
srr g WY a%war & qf g
st xakfag & 3 gifes ey
Lt 4

12.55 hrs,

[Mr. DErUTY-SPEAKER in the Cl .|

forr 337 az fadas 71 1950 7924
F HIHA T A1 OT, I qqT Afawe
A AF q7 A7 I F Q wPgA F A0
€1 wffa wrarT @q, o AFLES T
TH ®Y qgT 9T ATA q | A AKT A0EA
v f& x® a<g 1 gy wE¥A § A9
7R, FfET I Oy W=l T owEr—
He stated that he was anxious to
see if this matter could be avided,
but in the interest of the country and
public order in the country he had to
move for the passige of the Bill
4§ a1z W faa 1 ag @ g
A TATAy, A w1y, A ot
AGr AT ATEA, T AN WY 4¥G ®
T W A w1 faEaw wew ow
ATAA TEE T T, T avw
¢ fy garo AR WAt 7, ag awwar
¢ fr qomaw WAt # £ ol o aw
W & G WHA, AN, SATard
&rF avg ¥ A ;9w qW F oweamer
T gY Aw B

T ATE AW X GTRYNAT W Ay
T ar a1, # 07 ¥ wi@ww, wff
T ME-/TRAA, F T A wrRre
g 97 S WAt T AT frn
ot & &, o e @, § aren
fe a7 ooy 7w H A9, wwow wexr
=aEqT a1 w7 &, 9t 7% fF freyn
wifad vt fazig w73 ;isi 7 Az
Lai i c i'ﬂg&&fmwm
£ TTIRIT GATFT UL T AW oA
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et favamrs qreza)
fagr g, geaew < fam ang, dfew
¥ guaat g fr g 1 @ AreaeT
FORTT &, a9 97 THa FHe g
fr T # sorfras iy & s #r
sqaEqT T, I I F WAL qUARAT
¢, W I Fasw AT & F wawar
#T gEdT ¥ gETd AT AW F He=< U
W qrarEIe 31§21 g8 A
ifrmy 3B FIT AN & Sy
gfwqr sfgm 2, <= w@fgm @,
qE FTA AT §F & weaT WY 01w
g afam g1 &1 ST 39 faw
o far 1 A w1 T 2,
9 T QTHIAZ AEY A9TAT 3, gaay
oot war w7 adf faar &, 89 waEa
# fad &1 Tar 2 O @ F@r
mE fEdm ot ¥y &
1 @31 fzm s afz ooEifes
AT F AW, 20 B AT AT AT A
g drzagam s fF
TIE & F19T 30 & w2 A @, a1 37
A ggFamaargfFdw &
g7 wifa Ser T Hagam 9w A
agatT ®41, a1 X yweAr § v e
¥ g7 w15 frowardy AEY #r awdr 2,
FYE AATa A3 &1 wAT ¥

¥ WoF WA £F AHE TEqT
FAT TMEAlE, A E 07- dA AT A AR
forer §—

“Statistical Information regard-
ing the working of the Preventive
Detention Act, 1960.”

@ ko3 g qeufea g fF 516 mawt
#t fresan gu ¥ e R
& wrow, ey fgarens  wdamd
# o1, 3wt fireware fear mam | 65
wafagi W e ¥ w1, AN

s ¥, frgmz fea
oo agv , a7 whal ®Y WO 2 X,
TR W A, A AIAT T &, JTHY
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wqy 9T H fond 4, 0% @n oW
frogart fraem s wwfan
ag 7T ArEa g % va Fg av iy
goay AgY fem mar W F gawar
§ & ¥ swatfas g A, gt
faeirerdt g #Y g ww w W18
¥a FT F wwaad Iy A % firege
A frar, srgw qae & w3 ¥
20 & wrAA wT W) FHE ¥ 1 qifeeaTa
w1 6% §, 9 w1 gHe 3, AMET

©# wwen g, At Y qwear g, g

ofeeary & awer §, st awws gAY
qw 9 & 39 F1 q9E F | @ aneqrai
1 gA & F (A% qg wavaw ¢ s
AMH W F AEC O AT RqT AT v
TH LT BOATT §T 2T XA ATE & qT
£t orgey 1 famd: wez7 ot s g,
A1 A haTa g1, Tom d2r FR R,
fadiz a1 w7 Qi w7 feomens wafw
hATT g, o A ae g1 ar garw
fadt =1 Y wag 29 &Y, 97 & wfa
w81 Fra@nt ¥ v 8%, Qv faw w9
%Y wafa agiv & fad nz welt W@
Ir@yIAGAF AMEAN L
13 hr

g @17 wg & fv g@ wqA W
gowaw T g wfed | am @ g
ELEEE TR CE TR
wiga ¢ f Agew o A% Fark Ay,
usg # aigen X g, qfeq @ o
et ofeardY agt wgd faw & wrsaw
¥ ¥g TOF T w9+ @Y, €@ TOF
us Wi g1, qo a0F & o g,
fagw f& & s ad, a@@
geafe gz o g, 3 fra dY ard wie
gaaamAFITIET AR AT W
AWE I FE T qW T FE HrAST
A § Far € 1 g W wian
Q% ¥ waraa ¥ e, I sfrar
* gra gw ® fad §. oo fa=rdh W
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@ 97 § g & graw, 2% g
#1 gfrardy Fwiew & fF ag 37 * A7
A T

F g ¥ W9 TG AAAT qofr
W@ ¥ oF wrdar oY §AO Avgar
g1 mpfram &2 agfmm
3t a7 amp fear arr =nfga o
IAF AIFegEAT g "Adr wAFEw
agq faawdiia safem & Wi wwaa
7 fr ag aga d@aw & Wi Ifag adw
§¥F FT B FF A AER q9v
3§ & oft = #1 g 74 fam
¥ fasg aur &0 maws e o
TR FAA F gria 3T AW A
AAT TG AT FTAT AL FLA F Y
wqugs #, s pefrd ¥ fag ange &
dfr qewT smatr # wwge § Fafw
i anwar ¢ fa U FwaTga ¥ A
faQdt qex @@Y § 1« 0F swre fron
aadl # faeg g9 s21e FAA T o
frar srn wmawas g afx gar fean
e @ AT & afy, @ e ¥
ufy 9 5 Aqaa & wfa AW A
AEAAT g3 W | FA Ay A A
fada® oo g9 %A F AW AT
foar &, & wawan g foar @ gl
Arm EAUF EACR A F HAGT F T
7iffs ww ¥ et W owfegr A8 20
At auf wom, w & f@ ¥ fawrs
Fw ®om, fganws s wom,
myrar fadrd sréar s3m 3w & A
faaTs T0 F197 F7 GFEAWA Y 7% |

@ Rl ¥ a9 & gw fagawr W
aifes wwew w71 g

Shri 8. M. Bamerjee; Mr., Deputy
Speaker, I rise to oppose this Bill
The Government, I feel, could not
run without the help of the DIR, AIR
and the PD Act, We were told right
in the beginning that it was a tem-
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porary measure and that when the
atmosphere of hatred and disaffection
was not there and people behaved
properly, this Act would not be neces=
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* sary. Ewven today, when elections are

fast approaching this is the last session
—and all the political parties will go
to the people and ask for their wotes,
even today some political leaders are
behind the bars under the PD Act. Im
July, 1966 a call was given by all the
left parties for the U.P. bandh. Five
leaders Shri Shiva Narayan Sahay of
the Republican party, Shri Raghunath
Singh, a student leader of Xanpur,
Shri Shyam Misra of the SSP, a stu-
dent leader of Kanpur, Shri Anand
Madhava Trivedi, a left communist
leader and Babu Badre, one of the
secretaries of the SSP were put be-
hind the bars under this Act. The
charpes apainst them were proved to
be utterly false and fabricated and
ultimately without giving them an
opportunily to go before the review
committec, they were releaged by the
U.P. Government as they were afraid
that the High Court Judges would
pass some strictures against the exe-
cutive on their habeas corpus peti-
tions which were pending before
them. So, they were released uncon-
ditionally on that day. Even today
when their is no student agitation in
U.P. one of the leaders who had
nothing to do with it. Shri Ram
Swarup Misra, a left communist lea-
der, is behind the bars and I would
request the hon. Minister to order an
enquiry into the wrongful detention
of such political leaders.

On 12th July a strike took place and
all the establishments were closed.
After that they started persecution of
the leftist partiess Even today the
TU.P. jalls are full of even minor stu-
dents; some of them cannot even be
regarded as teenagers as they are
less than 13.° Charges of violence,
looting and arocson were levelled
against them. Any person with a
little imagination could know that
these detentions were resorted to only
to take political wengeance aguinst
leftist parties. When some left com~
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munist leaders in Kanpur could not
be arrested under this Act, they were
arrested under sections 332 and 333
of the Cr, P. C. and L.P.C. on charges
of fighting with the police and beat-
ing the police officials. One of my
good friends, Shri Mahadeva Kaithan
is behind the bars in Kanpur; he could
not be arrested under thg PC Act but
was arrested under the various provi-
sions of the Cr. P.C. If anybody is
responsible for lawlessness in the
country it is this Government. The
Government wanted to contro] the
student unrest with the help of lathi
and tear gas and steel helmeted P.A.C.
1 am sure a day will come when the
Government will have to realise that
ballots are better than bullets and
that bullets could not check any
movement. What happened in Bengal?
35-36 men, some of them boys. were
killed. But there was another move-
ment after 15 days. The leaders were
arrested even carlier but the mowve-
ment could not be stopped. In U.P.
about 6,000 were detained, some ‘of
them under the P.D. Act but 12th
July was a full success. What hap-
pened in Bihar, Punjab and other
States? The so-called mighty Gov-
ernment, a puppet of the American
imperialists could not check any
movement with the help of either the
DIR or the PD Act or with the help
of lathi or bullets. The day is fast
approaching now. The responsibility
for the starvation of millions in this
country rests solely on this Govern-
ment and so the starving people will
rise and try to overthrow this Gov-
ernment. I warn this Government
that the line between hunger and
anger has become thinner and once
they meet, then to amount of Préeven-
tive Detention Act or the DIR or other
provisions, the various other provi-
sions of law, 'or the bullets can save
the situation,

May I quote certain figures from
- the statistics supplied to us by. the
Home Ministry? The number is {n-
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creasing every day. In Uttar Pradesh,
the number of detenus relcased by
the Government suo motu is 0. Why
suo motu? Why should the Govern-
ment release them suo motu? Be
cause it was known to them that this
Preventive Detention Act was used
indiscriminately, wrongfully, and so
they would have appealed or mowved
habeas corpus in the high courts, Se,
they were released suo motu. Every-
time they are detained wrongfully;
they are not tried in a court of law,
in this lawless law, and when there is
pressures from the people, when cases
are moved in the high courts and the
Supreme Court, the highest judiciary
in the country, then they are released
suo motu. So, I feel that this House
should reject this Bill. They want
three years more, and for what? For
checking ®blackmarketing, for check-
ing hoarding, for checking profiteer-
ing for fighting external aggression?
When there was external aggression.
all sections of the people, whether
they had faith in this Government or
not, united like one, man and it is
shameful on the part of the Govern-
ment to say that this law is needed
to control all those who may have
committed disloyalty. My hon. friend
Shri Umanath has quoted the instance
of the spies. They were not members
of the Left Communist or the SSP or
any other Opposition party. They
were the members of the ruling party.
the Congress Party, and one of them
was supposed to be the office secretary
sitting in Jantar Mantar, Road in the
AICC office, who should have been
detained. It is those people who pass
on various important papers connect-
ed with the Farakka barrage to Pakis-
tan through the Pakistan Embassy. Tt
is no secret. A -very responsible
Congress member from West Bengal
was involved, and everything was
When the
resignation of that hon. Member of
this House was demanded, there was
a furore in this House, and it was
said, “No, no.” Later on, it was
known that all these things were be-
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ing done with the connivance of a big
leader. Even today, I am making this
gtatement, that this particular gentle-
man who is also a Member of this
House, is the big boss of West Bengal,
and he should have been arrested
under the Preventive Detention Act
long ago if really the Government
wanted that this spy ring headed by
Suil Das and Mohit Chaudhuri should
be unearthed. I do not want to say
much about it, because the case is sub
judice.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri 5. M. Banerjee: I shall con-
clude within two minutes, Sir. I may

also invite the attention of the hon.
Home Minister to the various agita-
tions that are going on in the coun-
try; and also in the Hindustan Aero-
nautics, Ltd.. Kanpur, where 80 men
have been sent out from service; some
of them were detained under the Pre-
ventive Detention Act, but later on,
it was changed to section 131 and
other provisions. The hon. Home
Minister was our beloved Defence
Minister till recently. [ would appeal
to him. Kindly see that these deten-
tions, the detention of these 80 wor-
kers in Kanpur not only under the
PD Act but under various provisions
of the law, even after the withdrawal
of the strike, are repesled, and the
people released here and now, They
have been dismissed from service and
the cases are going on against them.

Then, at Port Blair, some Govern-
ment employees who were staying in
their small huts, under the orders of
the Commissioner, gre being evicted
today. Their leader, Mr. Prasad, is
behind the bar. He has gome on
hunger-strike, and he was detained, I
am sure, undep this hated Preventive
Detention Act. Teday, the whole of
Port Blair is on fire, and the Central
Government employees and other local
body employees are agitated against
ghe eviction ordered by this all-power-
ful Commissioner who has the patro-
nage and support of the Home Minis-
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try, and who tried to arrest every
one there.

With these words, I request the hon.
Home Minister not to pursue this Bill:
let it be withdrawn. There are vari-
ous provisions today under the Crimi-
nal Procedure Code, and the IPC
under which all those people who are
committing crime could be dealt with.
Today, they may pass it here; under
the Preventive Detention Act, the
Opposition members may be detained;
we do not bother about it, but if you
pass the Preventive Detention Act
today, 1 am sure the people of this
country who hate the Preventive
Detention Aet are going to pay them
back in the coming gencral glections.

Shri Basappa (Tiptur): Mr. Deputy-
Spesker, Sir, it is admitted on all
hands that it iz an extraordinary Bill.
It is very unfortunate that it has be-
come the normal law of the land. But
the extraordinary situation in which
we are living and the dificult law and
order position makes it clear that this
has to be continued in spite of our
differences. The very fact that Shri
Umanath argued this case so ably for
the abolition of this measure shows
that the powers under the Preventive
Detention Act must be extended in a
larger measure to round up the goon-
das and blackmarketers and other
antl-social elements, ths communal
elements, and so on. Of course, he
was pointing out that there was some
discrimination here and therp made,
and that it was not used properly in
one or two cases like that. But on
the whole, the very arguments ad-
vanced by him show that this power
should be extended. Nobody would
say that it is a good piece of legisla-
tion, but it has become a pecessary
evil. T would call it a necessary evil,
necessary because the present climate
of violence that is prevailing in the
ecountry makes it necessary and also
it is the various agitations thay have
been going on—the linguistic fanati-
cism that we gre geeing today, {he
student agitation, the cow protection
aghation and the steel plant Imsue—
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that have made this necessary. Here-
after, the border issues and also the
water disputes and other things may
be coming up in thig country, and they
have to be handled properly. There
are bound to be very big agitations
and therefore, if people take the law
into their own hands, then, such a
Preventive Detentop, Act becomes
necessary,

It has been noticed that there is so
much hoarding going on. The food
situation i3 very acute and there are
blackmarketers, and there is profiteer-
ing going on, and there was the con-
flict between us and Pakistan, and
China, and there is also espionage
work going on and there is also a lot
of sabotage going on. So, in order to
prevent all these things, it ‘has become
viry necessary. And to prevent the
aclivities which are very, very pre-
judicial to the defence of India or
eivil defence or to public safety, order,
maintenance of supplies and services—
from all these points of view—it has
become a necessary evil; though it
need not be very much welcomed, the
present situation, extraordinary situ-
ation, has made it very necessary.

In order 10 see that this Act is
properly implemented, certain assu-
rances and safeguards have to be pro-
vided and I think the Government
will always take care to see that these
safeguards are maintained scrupulous-
ly. For example, there is a fear that
the coming general elections may not
be free and fair. But to make it free
and fair, it has become necessary; we
do not know what these anti-social
elements will do and in what manner
they are going to sabotage this gene-
ral election and therefore, from that
point of view this has become a very
necessary thing. There is apprehen-
sion, expressed that it will be used
against political parties and Opposi-
tion Members. They need not take it
that way. All anti-soclal and antl-
natlonal elements, whether they be-
long to Congress or other political
parties, will have to be rounded up. It
is expected that this power would be
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used discriminately and not misused.
A few cases of misuse have been
pointed out. I understand it. I my-
self brought to the notice of the
Minister that it has been misused im
a particular case in Bangalore, There
is ample proof and even the Mysore
Government have written letters. It
was done under some misapprehension
and those facts were found baseless.
They must rectify it. I had written
to Nandaji and also to Chavanji, but I
have not received any reply. It is
high time they attended to these things
quickly so that justice may be done.
On that ground I do not say that this
Bill should not be passed In a big
country like ours there are bound to
be a few cases of misuse. It is up
to us to point them out—as I have dong
—50 that it may be used in & proper
manner., [ hope the Deputy Minister
will take note of what I have said. If
injustice has been done to any party,
it must be rectificed quickly.

The opposition members said that
the ordinary law of the land would be
sufficient. But I ask, what is the use
of rounding up a man after he has
burnt everything or removed the fish
plates and after hundreds have died
as a result of the train collapse? The
ordinary law comes into operation
only under those circumstances, It
is necessary that they must take pre-
cautionary measures and for that some
people will have to be arrested earlier.
In every case there wil be a judicial
scrutiny. If it is pointed out there
that what has been done is not right,
he will be released. The advisory
committees are also there. The only
thing is they must function effectively.
For that we must tell the Government
to take the necessary steps in the
matter,

Mr. Chatterjee—he is not here now
—said the Home Minister adopted a
cavalier attitude in bringing this Bill
whereas Sardar Patel spent sleepless
nights over this Bfl. That is not
correct. Mr, Chavan also must have
thought a hundred times before bring-
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ing this Bill. Let us hope when agi-
tations take place, he will handle them
properly and will not not wuse this
power indiscriminately, There are
anprehensions even in  Mysore about
the Goa opinion poll and* on the
border issue, 1 hope Mr. Chavan will
take proper measures to establish a
more cordial relationship between one
State and another. I hope his actions
will give greater confidence to the
peopl: al large.

The opposition said it is almost g
police raj in this country. I say that
our country enjoys more freedom than
any other part of the world. The
opposition have been given ample
opportunities to voice their feelings
both inside the House and outside,
The Press enjoys a lot of privilege.
So, it cannol be called a police raj. As
2 result of discontentment and dissatis-
faction prevailing in the country and
because external and internal threats
are increasing, anti-social elements
will not allow this country to progress.
The opposition criticise the Govern-
ment to sucl. an extent that the image
of India is tarnished in other parts of
the world. From all these peoints of
view, it is necessary to have this Act.
Tt is for the opposition to go modify
their actions that this Act will not be
necessary. But so long as the situa-
tion continues as it is today, in my
opinion this Act must continue to re-
main on the statute-book.

St v wo wnyfmdt (@mv):
Trseq 9E1EE, 97 & qgaga A
AT & 5§ faw &1 awda w77 T
Ffea 3w F1 qdwew frafy w1 3=
v ag wrrww @ fF o7 qw w1 fam
ag e oy o7 fadfer fdwa
T %t gafy sadt o 19 e o
¥ FTX T97 AT OZF F A7 w7
m o e fE FE moan o
a1 &1 918 FTX aFT T ATA T AT
A8 =rf oY) @iqrgeR §H AR o
oTx 77} T qared £ A = f e
wa fr frogg wgEnT &) WA
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F1 9T g7 & o, FAL GORrT w; A
i @ A 2 faw A aw s
# afeq g @t feafi gad
AT TTF & 307 & w27 § 3 feafaal
%Y ¥ gq #agt Anwar fe W€ W
AR AEHY 97 77 A% g i oqw
fam &1 a1a fem arar, £9 vae #) wafy
gy WAy faedt atg 8 W wfargd
AR L I § % 47-48 F qwvema
Td 2w F A Zav AF 37 79 § oify w7
aEqr F oaw 13 aadq g omt o
afda g7 &1 ot F waw w0 wwifa
WA FIAAST T AT T WL
372 § 9 %ad gu & Fgwi g 9 wre
su-60 ¥ 37 faa #% vravesar @ Ay
WIF AT H17 31T UlAWEEAT ¥ 52
481 8 fa g4 avi ¥ F1Aa ¥ geTdm
gtz afen | gz fafe 2 f 3
A7 ¥ ¥mA a1 v i za, feay |
wradifrw it 1 xd & fao =6
g1 wrfew ) ga famr 7 Ao @ @
agl 21 wg fa7 M1 37 "raEwarAd
7T R ZaTAT Mgar #, gifzdn aTn
Tigat &1 37F 19 dw g A ¥ 7w I
Atgwrg &1 avarare fafdx s E,
w1 & wraifa qo q@d S ey
&, s w9t faenfaat & a9 s § Al
Fa& fammr & w1 wwafery arr T
TF AT FT A &, A FAT 4§,
mifafan & & I & g9 amax &
A AT & wTw w7y £ A
gwlar g fr ag aga wrawaw ¢ fr ga
TE ¥ adi A aw T gfaa WA
faw ag wawdT w1 F77 T AW |

g fa=r &1 a=f & z<fmma &
THHE TWT aF 1 1T F40 75 | TF
AIEHT 1 A w1 aga aga fas e
T argy ¥ amt w1 @ a4 # 14
T 97 AT QI FHE A aw X
G AAT A T AT W T€T B
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AT Fv=77 Faen & 5 o2 awg &
TR gw q419 forsy s @@ a7 &
yfrmeged, gumeTad Wi 2aEEr
awt w1 =97 fear w1 7%, oF %
fear =1 v o7 33 % 3v wrawrw
FaEL F w1 ;4 A K vz gmmn
w7 g fo 79 3w %Y frafa frad aa
a7z aqt w1 wer s afrw fawdy g
21 & 7= A 1 gl w1 YAt g o
Fq WEITATT F 3 F A0 6 A
1 Fgafai &1 zwan g, 1 =i
1,41 9z ®weT 2 f& ag avoww &
fr maa® zigi w1 9\ ofaw waga
Famy WA wg Faa  smfaadi
I W AOAATATAE! Al ¥ THA
¥ far 3 g9 fa0 & o9 w1 aqwds
F7ATE |

a7 ¥ =femra fafeam =g 3
7z fedt == favig #1 zamy & fom
@, afew ¥ F oF wewr A@TEm
wrgw wwq ‘¥ fay & arfs a1 ==
At iy & wrdafeat # freaedt &
T OF 9 AT 61 OF A AF,
w fem & g9 & su@ia g, ar &
3@ AT W g g AR
F1 a%AT | TH WA W =4 CHT sTTEYT
¢ = ox w921 & gra Fofraw Aam 2,
& gH ATa 1 LRaTE BT £ fw g
FTA 41 gEr A g1 & Fiw fafaees
qIEA w1 AT §9 Q1T OTR{Oq wEO
fr 7z 1A f fafema =0 & %1€ fa=-
Ty smfa w1 ¥W R & fwa ®
qAFETH A AT X |

# gamiw w1 feafa § w@ fw g1
stz wfvadt dmrai o geaT wHr 9T
§ o ww g awr I §
% GAEaE D @ 1eT 337
fag otz ¥ w1 v i f, & ¥9 WA

NOVEMBER 29, 1966

Detention 5962
(Continuance) Bill

%1 ffra wravrem wawar g0 oqg
wim ;s HTHTLET a7 T HTVATET
A w1 & g fr gy e TEAT
aft femr MAm o e 7w Favi
T THAE AT Al o 3y 7 mifa
AT sqT®9 A YA F fr T 7 T
Fa.a faa g

g fan® ¥ mg 953 11 g
AT 20

Shri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, I heard the
two speeches, one by Shri Umanath
and another by Shri S. M. Banerjee
accusing the All-India Congress Com-
mittee, about the arrest of one cha-
racterised as a Pakistani spy. 1 be-
lieve they know or they should have
known that a similar accusation was
made against the AICC by Shri Suren-
dranath Dwivedy in one of his
speeches and the Secre of Shri
Dwivedy's party in Bengal published
that speech in a book form and also
broadcast it. The result has been
that these persons who are under
tria] have brought two cases. One is
pending in the High Court. This is
contempt of court case. They wanted
it processed against both Shri Dwi-
vedy and the Secretary of his party,
but the Judge allowed process against
the Secretary and not against Shri
Dwivedy because he may not be res-
ponsible for the publication of the
speech. There is another case, the
defamation case, in the eriminal court
on the same count. So, when they
refer to such things I belleve they
ghould have paid some respect for
the court processes on the same
charges that they made and on which
these two cases have been brought,
one in the High Court for contempt
of court and enother in the criminal
court for defamation. 1 do not under-
stand why they ignore these proces-
ses and go on making references at
random on charges which have not

been proved.
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Another  accusation they made with other political parties? Why

against the Government was that the
Government went on running its ad-
ministration on bullets and all sorts
of objectionable methods. At the
same time, they paig compliment to
the judiciary saying that all the hope
is pinned on the judiciary. At least
that compliment ought to be paid to
this Government, that the Govern-
ment has at least set up such a judi-
ciary which does not hesitate to put
down what jt thinks are wrong pro-
cesses of the Government or when-
ever il feels that the Government has
erred in any matter. This  judiciary
is set up by the same administration
which is answerable to this Parlia-
ment and runs this Government. I
do not understand why when they
condemn this Government they do
not admit this much that the Gov-
ernment has at least set up such a
judiciary of impartiality which is be-
vongd doubt even according to them.

Shri Nambiar (Tiruchirapalli}): We
want that that benefit must at least
be given to the accused. We do not
mean that everything is pucca there,
At least that benefit must be given.
Even without that, even without g re-
ference to the court, why do they
arrest us and put us in jail for long
periods?

Shri C. K. Bhattacharyya: I have
done nothing execept requesting my
hon. friends to be respectful to the
judiciary which they characterise as
impartial. I have done nothing more
than that, That should not have
brought my hon. friend, Shri Namoiar
on his legs.

There is a complaint that this Bill
can be used against political parties.
That 1s also not based on reason. As
things appear at present, there is no
politieal party in India which can
pose a threat to this Government or
the parly that runs this Government.
The party concerned can defeat the
other political parties in the open
ground of competition by appealing
to the people, Why should they re-
sort to extraordinary laws in dealing

should that suspicion be in thew wmind
regarding this Bill? I would requesi
my hon, friends to check up and they
will find that even the Press of the
country has had occasion to demand
that this law should be applied to
certain sections of people. Editorials
have appeared in papers demand'in.g
that this Preventive Detention Act
should be applied against certain cate-
gories of people and certain types of
characters. Even for that this provi-
sion is necessary. Its necessity is aot
contested by anybody.

But the question is, my fnends
doubt whether its application is pro-
perly guided or not. In that matter,
I believe, they may resy content by
depending on the Home Ministry and
the Government of Indla who run
this administration. So far as | am
concerned, in deference to the wishes
of my hon. friends who have eriticis-
ed the Bill and who have expressed
their suspicion about the objects with
which this Bill is being taken through
the Parliament, I request the hon
Home Minister to make it a point and
to impress it upon the State Gov-
ernments that in any case in which
the provisions of this Bill are brought
into effect the Minister must himse't
check up and it should not be left to
the local police officer to report and
on that report steps to be taken. Even
when it passes through the highest
administrative machinery it still re-
mains to be checked up by the Minis-
ter. This is an extreme measure,
there is no doubt about it. When it
is applied, if it is checked up by the
Minister in the first instance and
then it goes to the Advisory Commit-
tee. 1 belleve, any apprehension of
misuse of this measure will be remov-

ed.

This provision may be necessary,
particularly, in the border areas. In
the border areas the police oﬂ‘.cerl
have to deal with very difficult things.
But at times they get themselves en-
tangled in things which are not pro-
or them. This is within my

per fi
own experience. [ know even honest
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people suffer when they try to check
the angularities and idiosyncrasics and
other things of police officers who go
wrong. I would like to make one
suggestion to the Home Minister, In
the areas on the Indo-Pakistan border
these police officers who are posted
should not be allowed to take root.
It should be made a general rule
that these officers should not be given
& tenure for more than a year. 1f this
is done, any apprehension of the mis-
use of this Bill on any count will be
relieved to a large extent. I hope
the Home Minister will kindly lock
to it. ‘This measure I8 necessary
under present circumstances. While
he gets this measure through, let him
also be guided by the experience that
we have got of things happening in
this country and things which require
his attention and the attention of this
Government.

=t qeefrrre wew (TRT)

Imem wiww, w frafer fedww

e o wafa we & fad s fagaw
WWT & HOTY W & T R qE e
gC 7 WY g awan & e 2w & e
WA B AR AT AT A
A qF § qg 1% agy I A Ag
2 ¥few wf and & gt & R
T ) yowr R ¥ A G gu AW
® wi & fod, geEear 1 ™A ¥
ford, wot YA WWaET E ER &
AU O E | W WA WA
qrEe wo et o fadaw wa @
G A1 3@ T qY T1QHT § A € |

ofz FmT &1 59 frafes fegena
v & A9 1.10.63730.9, 66T
& o1 wiwe 5 a4 99 § 9@ s=w
fe §o sg6 dnll A qwEr WAT
516 WY amiese  offefadtr, 65
W W OWIT 5 WY gIator
THTE | AgER oszfadta ¥ fad o
5169 owg € o ¥ 120 6) fagre |
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FEHT s IW AME T | A
T W=l ¥ &Y v ¥ oImE AT
7z Cfeefafewr 2f & 1 @ & wrdt oz ol
g1 awa € fr g7 &1 g o 0T o
2, FOerdr &, qaEwdt &1 W S
hr T GEates AT 9y § 99
=1 spfaaa g6t @ 1 € gwrd B
fafret &1 9 § f5 a8 a1 @F wméx
W H w, goerd o gEy feadiew
B § T #1 of g oo g B e
oz oot ffy 7 @ o & aoe=
Uffefadm 1 a3 = A ofedie
FaAT qgraar fwe

W & aw g ifed f& e
oTE, e frisy we Oww wivzy
few qvem 3 (1) (T) wule weam
T qeETyw ¥ wfedw gaene 2 fir
weafael, 728 1586 ST § & 72 &y
WA % w161 § 99% 14 § 5w v i
mafor &, a1 o¥ew gETER ¥ %W
WERTFA AT AAE | AT BT AW
& qg AR @ T SOTET @
o g, T W § A" W& e
wT ®TT0T T AT & | W wEaT ®
oF TE W2 wE o o Y fr ow
=41 Tl & "I I FT a9 7L 0
TOE g | 9 F @wy fFET Ot
o W few g o aft @
ot feafa & o1 &7 Weetr Wy
%, % WiEe @ § ar SrEe T
& 97 % 39T Wl %W $TF ¥ s
¥ warRT TR AT STfEd o

o ag g fv g W
gfer & Twnfedi & fedr , Wk =@
fodlt oY ot & i, oF @ S g
W A FEAWEe  aq WY
for & fs feamialt & & = o
JCEEAT & A WAFN Y wwwn §,
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Wz @1, ofew difer &), fr wmw ®
frarcwr & f 1§ @ w0
gw Ayl St gAwd 0 oW T A
@ s & s fafe o A
w1 a9 WA g1 AT gEl O gt and
& & ggame g §, oo g &,
¥ fr faqeem ¥ gwt, A 3w ¥
wrr w1 Fw1 fgamew A w8 oA
Wi ageet Agr & Oy g oW
wfogi® & 1 == F 1917 ¥ fawges
foran | a7 w5 AT Wix T TR 97wl
¢ fr fgen & wrr adfY =T gfamn )
wrw w16 ot qUE g, SN @ ad, W
dfefae @1 @1 Y, g @
e 97 Wit &, " gaTe Ay qrier-
W ¥ A, wEeet ¥ oA, ar
i ®1 A TETT A W T R
¥ 9wan § 5 wre e o v oot
ag fgm & 7 a=w, ag e TEAT g

ot *w X o wE aw # 9
qad! § 99§ W v A G AT
ag Tl G <14 § W W S
£ 9T W gew H, faer w ¥,
af aweE g1 g ¥ AT,
@ & wrwa W AT A S %
WA W1 FX AW AT AT FT "
wit safs g & @@ W & wA A
ag fare g & e sfee ot e
w1 IR & fow S
g f o il % Qs € § o o
@ % 34§ frrowew S
@ @, % At @ @, e
guary aen Ag @ & owow ¥ W
fiz W, I A Ay W owaf
m‘[m‘]’fq’@ﬁi‘f?ﬂ@%lﬁﬁ"
i 9 a1 G A AG E | W
A @ W awd aw w AeE
g ﬁiﬁmﬁ?ﬁrﬁ' o agi A
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st g 3w & qE AT W o gur =
& g fiv fom @i = frer v gfmr
¥ fow afl §, o g ¥ fede
#rr &, fo w1 gfrr & fad 90€ and-
Wi A ¥ OF w1y = w1 I
wgi o frr om0 arg wel woaw
w77 fF Ty T A, A AW § oW
Tt &, ag Jraf frerer, Sfere A
g ag 7= oY 3% &, SfeT w7 ¥ an
1 w7 fan w0 oy qu o oArIei W
WX wifs ¥=, A Swi e geEr
wrr Ao fafaeer & @ a7
AT FT IA F HIAA 90 FCA, R
Wy AW A gwgw | g ¥
w7 ferradt & weae @t w16 W
T g gE | WA g9 ¥ A1 W
Tan s § 6 g gw o et 2
o fol o1 9 Wt g1 5 TH AT wT
HAY F1 AT ZHTU ®TH R 1

gt gt Wiw s g InE
¢ faet W sviafen wr
& o & st @ W wr A g
t ot gura wv & B ogw AT ®X
Fr #y wew w31 Afgm & o7 TEw
f& wior W oA F G AT RO
vzx 8 fegew & afende &
aew, fggmna ¥ feanidt & af=x
%wﬁﬂmnﬂ-{(i‘m‘fw
& wr mfEgi F1 Iex £ | A9 ITH
®1E wE § &1 g F1 w=ear g g fw
wifer wts ®1 NA AT Gl R
wru § few fel s g s M1
afzw & & 7@ s wgaw e E
afgy @ 7, afws w1 wew
WO T g g & g a1 AR,
1% A &1 A § 1 mr caArT ad
fot, Y &t 8, agi awt T oafafafa &,
ag fa=re wT 1 & 1 foer ma ArAl
W Tar wE A T | g fwAr W
i Y §1, €€ qEt g { W g
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Afem w1 dv o1 AT Y Y awar 3
gk ok Fret d am w A A
@t zar fe fedy ara & fod g man
A AR gMT A D | AT F IA
¥ w7 ¥ I AT 8, ¥ W Ay fgw-
fearr 2, &fem w1t 7 & A
g, adr qia TE & ) W orA wW A
Za1 A TEI 2 34 AIZ T WIw FIAT
AL AR

wifgs # ag oF ata o wE
TR AT F ATE N &N ORIRIS
¥ WO R W AT AT W7 agaE
AR i A 2 A3 A9 gAT R
ot 2 @t miAAta mEEl A s fx
79 71 e %7 7 w1 fa=we fr wm
gz & fwmaar w7 A 24 &

aeqmA & FEr qar  TE
TR FAT AT IO AT A B0 g
ag ¢ fr gfefaams & faq & o 9
I &, W1 iw g, N 2etm AT & A
I F¥AT 21 AfwA w9 T4 f
gfr & et ®1 g ATg ¥ I A_Y
foaerm & 1 &Y Std FET F AT AUAT
FEr & fzga &1 qvowdr gEr & 0
Tt 919 7 & A fam aw v
AT =gy |

muAAIsggm i mim AT
W qasT aW & fF aw @dr g dRT A
FAE I mAr A FT AT IHEF oF
T 9z ¥ wE wwmard # o6 9
i 1 Y WEAW AT FAAT A1 W
i fr ot O ® @en fwaqr smw o M
Aign Fr a1 5 ady oF e F3 W
Tgowa f il Y adT g & AL ET
¥4 FHEAT F G2 @ § 97 @1 FE
o Tad & ar 7 waw 7 Aff war d e
fog acg & g9 W@ w1 TF AT T
21 qEF aR A e ARy | A
AT W A AAT § T ¥ qd A Ay
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a1 ag & fF s s S T A g o
TR &7 e frelt X g s@
% fod Wiy 7 % 1 @ faoeodt @
£ 37 & f@ars 3% WM T FE |
‘g A fasmaa & A g7 faarfea
a1 g8y F axg frat o F g
g v g 7w gww wigsr e
A arfga, o&T fasmwa 89 &1 wTowT
Aig §qr7 g AMEE | E 93 wEX
g AT WAZ F FANT Far & fx N
adqIa T A6r § 4 wwgm AgrOe
# g swfa gw wEve € ¢ fw oAge
FAWT AWAT AAT & FW FAT A ¥
7 w4 HueE q T Al S
oy faers w3 uf A% 3T A
o F@|l 2 oA mifer 7 @1 arfEd
ghaar & 3w #=miA &4 §, IEST
g4 # 9 ¢ 1 A1 T géa a5 9t e
@ & f& w7 &1 w41 A EEE A
&1 7z 71 3%y qafq 2, 77 g7 =7
& faarfagi & aie @ ot o A @
g faquwa &t &7 foar A%
fod ag oA Fam & 1

mfa<r S & ag wgA g §
fe qw ¥ adr & A ¥ 99 ITE
faq 7g amas § & o 17 45 =&
£ 3ITHY atw A oI & WX BW WA
914@ F1 qFF I FT wifow v
itz g8 Ufa & wm w2 7 fear a1
agiar 7 fudr

Dr. L. M. Singhvi (Jodhpur): Mr,
Deputy-Speaker, Sir, it is an unfor-
tunate travesty of the Constitution
that the Home Minister should cluim
that the preventive detemtion law is
a normal piece of legislation. None
of the hon, Home Minister's predeces-
sors ever went so far as to claim tha!
th,'y is a normal piece of legislation.

. The Minister of Home Affairs (Shri
Y. B. Chavan): ! had said that in a
very limited sense.
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Dr. L. M. Singhvi: I realise that. I
suppose, Shri Chavan put it in thc
context of emergency legislation....

Shri Y, B. Chavan; Defence of India
Act.

Dr, L. M. Singhvi: ....as contradis-
linguishing it with the legislation
which is made not under the emerg-
ency powers given under the Consti-
tution. Bul even so, at no time
should the concept of normaley cha-
racterize preventive detention legisla-
tion in the minds of Government be-
causc this can be a very dangerous
situation in the country.

As a matter of fact, this House
knows that every single predecessor
of the hon, Shri Chavan had prefac-
cd this legislation with an apology and
an assurance, and I hopce that when
the hon. Home Minister rises to reply
we shall have both before this House.
in the sense that we are all sorry that
such legislation should even have to
be brought on the statute book and
renewed op given a fresh lease of life
from time to time, and an assurance
should always accompany such legis-
lation that it would not be misused.

Some of the misgivings and appre-
hensions which have been articulated
in this debate arise from the fact
that clection necessarily surcharges
the atmosphere and there is some-
times a fear that it might be used in
a political and a partisan way. I
and some other hon, Members of
this House and of the other House
met only a few minutes ago in one
of the committee rooms here to dis-
cuss the question of asserting the
democratic rights of the people,
particularly in the context of the
coming elections. Not a little do we
owe to the strong image of a stable
democracy that this country has been
able to project abroad and it any
damage is done to this image at any

time, it would harm the national
interests of this country in a very
long-range way, Therefore, even if

there has 1o be preveniive detention
it must always be accompanied with
a gincere and an effeclive assurance
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that{ at no time would this be allow-
ed to become a normal part of the
slatute book,

5972

The law of preventive detlention in
this country was born at a time
when there were manifold threats to
the security of the nation. One does
not know whether that kind of
threat exists today, but if such an
internal threat does exist, as the hon.
Home Minister claims—and we can
only base our conclusions on his
appreciation of the situalion—then 1
would say that it has not always
been properly and fully used, There
is a claim being made that there are
anti-national activities going on. Why
are they not unearthed and dealt
with severely? That is where the
apprehension arises,

The other side of the picture is
that of arrest of political Yeaders.
Even a move at this time, in the
context of the elections, to ban this
or that group, whether on the basis
of political considerations or other
considerations, leads to the apprehen-
sions and the misgivings that per-
haps an effort might be made under
the cloak of legality to interfere with
the democratic rights of the people.

‘We ere all interesteq in saving
democracy because democracy has
become a way of life for us; and to
vindicate democratic rights in this
country, to safeguard and to preserve
them should be the concern of ach
and everyone. I would like, there-
fore, that the hon. Home Minister
should give a detailed apprehension
of the situation, as it obtains and
which, according to him, necessitates
the continuance of the preventive
detention law on the statute book of
this country,

You are aware, Mr, Deputy-Speak-
er, that the International Commis-
sion of Jurists found that the exist-
ence of the preventive detention law
detracts from the constilutional
framework in which we have en-
shrineg fundamental rights and basic
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civil liberties, You are aware that
this has been adversely commented
upon in many other countries of the
world where democratic iberties are
cherished and where we are greatly
respected  because of the constitu-
tional system we have adopted. It is
not merely to respond to the wishes
of various countries elsewhere but
to the demoeratic sentiment in  this
country that a fuller justification
should be available to this country
at large for the continuance of the

preventive detention law on the
statute book.
The Supreme Court, it is true,

has held that preventive detention
law is not ultrg vires of the Consti-
tution, The Supreme Court has held
that certain safeguards have been
provided ip the Preventive Detention
Act which save the liberties of the
people from being eroded by the
executive. I only wish that a fuller
discussion of how preventive deten-
tion law has been used in this coun-
try is made available to Members of
Parliament because we have heard
here some very far-reaching com-
plaints ranging from interference and
interception of marital mail to some-
thing more serious, that is to say,
interference with political lives, For
example, we heard this morning
Acharya Kripalani saying that his
mail was being intercepted and tam-
pered with. Even his letters o his
wife, who happens to be the Chief
Minister of one of our States, was
intercepted. We had, at the same
time, the testimony of Shri Uma-
nath that three letters which his
wife had addressed to him did not
even reach him. On an earlier
occasion Shri Samanta  actually
brought a Bill before this House say-
ing that such tampering and inter-
ception should not be permitted to
take place, This is a matter which
goes very much further than we would
normally allow ourselves to think,
because after al] under the garb of
legality the rssence of democracy
cannot be allowed to be destroyed.
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It is this that we must safeguard.

It is this flame of democracy, demo-
cratic rights and basic civil liberties
which must be safeguarded, It should
be the cndeavour of this House, as
indeed of the hon. Home Minister, to
see that the cxecutive does not make
any inroads into the democratic
framework that we have given unto
ourselves. It would, therefore, be
expected of the hon. Home Minister,
when he rises to reply to this debate,
to give a fuller appreciation which
in his opinion justifies the continu-
ance of this very abnormal piece of
legislation opn our  statule book as
also the manner in which this legis-
lation has been worked in the past,
whether there is any substance in
the complaints that have been made
that in some cases the preventive
detention law has been misused and
abused if not by the Central Govern-
ment certainly at the State level. If
this abuse is allowed, then of course
the essence of democracy would be
adversely affected. If this abuse is
allowed, then our democracy would
be undermined, I rise to make this
point particularly because I fee] that
if democratic rights are interfered
with and particularly if free and fair,
non-violent, elections are not held
in this country, the image of this
country would go down irretrievably.
It is this image to which we are
dedicated and we must all strive o
protect it.

14 hrs,

Shri Y. B, Chavan: Mr. Deputy-
Speaker, Sir, before I go to some of
the points that the hon. Members
have raised. T think, I owe an ex-
planation to this hon. House about
the term I used,

St gew wa wgww (2T)
sYara g wedt st x4 & fAm Al
¥ o' mEw H gl A &0 @y
aoqiA wraTEn A7 wara  freame
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Mr, Deputy-Speaker: The bell is
being rung...... Now there is quo-
rum,

8hri Y. B. Chavan: Before I try to
deal with some of the points raised
by the hon. Members who participat-
ed in this very important debate, I
must at the outset explain one im-
portant aspect which has been re-
ferred to by the hon, Members in
their speeches, namely, that I used
the term 'normal law of the land’ in
connection with this parlicular Aect.
I must say that I used it in a very
limited sense. If 1 had given the
impression that 1 consider this to be
a normal law which belongs to the
statute for all time to come, I must
say, I am sorry for that. That was
not my intention. I was only trying
to distinguish between the Defence
of India Rules which are meant for
Emergency and, as they were with-
drawn, certain law which was essen-
tial to carry on the work and for the
security of the country. It was only
in that limited sense that I used the
term ‘normal law of the land’. ‘The
very fact that we are proposing to ex-
tend this particular Act for only a
period of three years is a proof that
we do not want to make it in that
sense a normal law of the land.

Shri Nambiar: You have been ex-
tending it again and again, This is
not the first time.

Shri Y. B. Chavan: I will come to
that point later, I would like to
assure the hon, House that T will be
the happiest person when T will be
able to come to this hon, House and
sav, this Act is no longer necessary
for this country. Honestly, I wish
I could have done that now, But I
cannot do that with the sense of
honesty. with the sense of responsi-
bility, that one has to carrv in the

high office that is mv privilege to
hold today.
The hon. Member, Shri Masani,

mentioned how Sardar Patel prefaced
his remarks when he moved this
Bill. We all ghare that feellag, No-
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body, in that sense, is happy when
one has to come with such g legis-
lation for the approval of this hon.
House. But the conditions that pre-
vail jn this country today have more
justification for bringing such a
legislation.
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Shri Masani made another refer-
ence that Sardar Patel had given an
assurance that in course of time,
they will give some second thoughts
to this Bill and make it more scienti-
fic, In the course of the last 16
years, both by the amendments that
Government moved and as a result
of certain casc law, a series of am-
endments have been moved to this
legislation, and if you compare the
Bill as it was moved in 1950 and
the Bill as it is moved today, or the
Act as'it is, you will find that there
is substantial change in the content
of the Act.

If you permit me, Just for the sake
of record, I would go into these de-
tails—all the hon. Members who have
studied this law know it—angd it is
better that I mention some of the
very important aspects of the changes
that have come about in the struc-
ture of the Act and in the content of
the Act, As a matter of fact, in the
course of the first four years, from
1850 to 1954, some amending Bills
were moved and a series of changes
have come about.

In the first Bill. as it was moved,
the advisory board exercised no veto
power over the decision of the Gov-
ernment, The one important thing
is that the advisory hoards can exer-
cise their veto today. If vou look to
the composition of fthe advisory
hoards. they  consist of experienced
indicial nersons. Mr, Chatterjes made
some fun of the advisorv boards
while criticising them. But from the
ctatictice that are available to me 71
finda that thr nersons released by
thr ~xnreice of vetlp of the advisory
honrde is more in number than the
narsnns released bv the courts. Pos.
sihlv. it may be a pronf that the
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orders passed by the Government
may be defective, may be wrong and
all that, But the fact remains that
the advisory boards did exercisc
their veto and this was an important
change thal was introduced in the
later times, This is the most im-
portant change brought about in
the Act.

Then, another important change
which has come about is this. It
was required that orders were to be
submitted to the advisory boards
only in those cases which involved
a threat to the maintenance of essen-
tial services or supplies or foreigners
detained with a view to making
arrangements for expulsion from
India, ete. But cases of persons de-
tained for any other rcasonm, for the
defence of India, relationship with
foreign countries, for the security of
India or the maintenance of public
order, were not to be referred to
the advisory board formerly. Now,
all the categories of cases are Te-
ferred to it. This also shows the
expansion and the scope of the exer-
cise of the wveto by the advisory
boards, A

Another thing is this. Well that
may look rather a minor thing. For-
merly, the number of members was
two and that number was jncreascd
from t{wo to three. The idea was
thay if there was a tie between two
members, the view of the advisory
board had practically no effect. So,
the number was increased from {iwo
to three, The idea was that there
was a possibility of a majority deci-
sion in these matters,

The most important thing came as
a result of the decision of the Supreme
Court when section 14 of the Act was
declared ultra wires and the right of
judiciarv going into the cases of
detention and other facts was asserted
by the Supreme Court. and as a
result of which the amendments were
introduced.
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Then, the right of the detained
person 1o be heard by the advisory
board, if he wished that he should be
personally heard, was also secured by
unother amendment.

I am only mentioning all these
details to show that when it was
thought in the beginning that we shall
certainly in  course of time bring
about certain important changes in
the Act, it was to make it more demo-
cratic or a more normal law, if hon.
members may not like to object to
the word ‘normalcy’ here. When these
amendments were brought about, the
idea was that the executive should not
lighthearledly, superficially, tamper
with the freedom and liberty of the
individual citizens of the country.
That is the fundamental approach in
this particular thing whenever we
think of bringing such an Act.

My hon. friend, Dr. Singhvi, said
that I should deal with jt in detail
and justify why the Act is essential
now. The hon, Member can just look
around angd sce the conditions that
prevail in the country today. It is
not a matter of a very detailed study.
If it was essential in 1950, it is per-
haps more so in 1966. I wish it would
not be necessary in 1968-69, so that
further amendment of this Act, fur-
ther expansion of the application of
this Act may not be necessary. I wish
that that does not arise, But for that
we all will have to work very hard—
to reach that stage. Unfortunately as
I look around today, I do not see that
these conditions prevail and it is pre-
cisely for this very reason that I have
come forward to bring this amending
Bill for the approval of this hon.
Houge.

Going back again to some of the
points that some hon. members made
here, T was rather intrigueq that
Mr. Masani referred to this Act as a
dictatorial Act, an Act which was,
according o him, a challenge to demo-
cracy. He pleaded for the application
of this Act—for making it more demo-
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cratic in his sense—by outlawing some
of the political parties.

Bhri Nambiar: That is apart from
this Act.

Shri Y. B, Chavan: I am replying
to Mr. Masani's point.

Shri Nambiar: He wants a perma-
nent ban on the Communist Party
irrespective of the fact whether there
is a Defence of India Act or not,

Shri Y. B. Chavan: What is the
philosophy behind it?

Shri Nambiar; It is anti-communist,

Shri ¥. B. Chavan: Whatever it is,
what [ am trying to aim at is mnol
merely an Act, it is what is the atti-
tude towards the problems of the
country. Ewen this Acl is not merely
an Act in itself; it is, really speaking,
meant to achieve something. What is
that something? We do not want any
particular ideology to be penalised or
anybody’s viev's to be penalised. It is
only meant to prevent certain types
of activities, certain types of situa-
tions. It is not meant against any
particular political thought or any
particular political ideology. Those
who think that they cap certainly in
the name of democracy suppress an
ideology, I wonder how they can think
1n terms of democracy. That was my
only point,

Shri 8. M. Banerjee: This has been
used only against SSP and Com-
munists,

Shri Y. B. Chavan: The point that
I would like to make—because
Mr, Banerjee has raised it ggain—is
that according to the information that
is made available—I can say with my
hand on my conscience, on my heart—
this Act was not used ngainst any
party as such in the course of the last
16 or 17 years,

Shri 5. M. Banerjee: Party members,

Shri Y. B. Chavan: Some indivi-
duals belonging to some party or the
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utiley came to be the targets or the
victims of this Act. One can say so.
But it was not meant or it was not
used against any particular political
parly as such; it was not used against
any ideology as such and jt will not
be used against any ideclogy or any
pulitical parly. I would like to give
the assurance with all the sincerity
that I can command that this Act is
nol meant to penalise or suppress any
particular pulitical party or any parti-
cular idcology or any thought, politi=
cal or otherwise, in this country.

sy8o

My hon. friend, Mr. Indrajit Gupta,
siaid that it was used against goondas,
against certain political workers, but
it was not used against any workers
who are working on the basis of com-
munal activities, ete., It is not true.
1f you just take the statistics of une
vear and then try to analyse it, then
you will find that it is not true. I can
give figures to show that in 1952-53
this Act was mostly used against those
who were indulging in communal
activities. The situation in the coun-
try changes from time to time. In
1952-53, there was a sort of communal
riot; communal situations were becom-
ing difficult to tackle. As I have said
more than once in this hon, House,
the atmosphere in the country today
15 full of violence and if this atmos-
phere of violence is going to threaten
the securily of the State, naturally
this Act will have 1o be used and 1t
will be used. I have no doubt in my
mind about it. But it does not mean
that it will be used against any parti-
cular parly. 1 can give this assurancc
if it is needed. Ewven if it is not need-
ed, I should volunteer this assurance,
a very scrious pssurance and a colemp
assurance that this Bill 15 nol meart
for any political purposes. That was
the only point that I wanted to make
I do not want to go into the detalv
of some of the cases that some hon,
members have referced. One hon
member made a reference to some i1*
dividual cases. I have not got all th
facts to prove whether what he mep-
tioned was right or wrong. One mem-
ber made a mention about certain
action taken in the State of Maharash-
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tra. Personally 1 have no knowledye
of those particular cases. But certain-
ly I have a desire to go into the
details of those cases. Even lhough
have not got the cases, | will try o
satis’y myself,

Shri S. M, Banerjee: Not only in
Maharashtra but also in U.P.

Shri ¥. B. Chavan: He made some
reference to U.P. alse and also abour
one case in Andaman. I have not got
the facts of the case. But I know
that in Andaman, the Government
forces were to take certain action
about the removal of certain unautho.
rised occupations. [ do not think 1
should enter into those things, but 1t
has something to do with them.
Certainly I will go into that. I assure
the hon, Member that it is my duty
to do it. If certain facts are brought
to the notice of the Government, we
shall have to go into them and see
that this Act is not used for the pur-
poses for which it is not intended.
That is, really speaking, the respon-
sibility of the Government and I
assure you and, through you, this
House and the country that we will
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certainly take care of this particular
point that this Act will be rarely used
and only used for those purposes for
which it is really meant.

Mr. Deputy-Speaker: There are two
amendments—one is by Mr. Banerjee
and the other by Mr. Vishwanath
Pandey. Is Mr, Banerjee pressing his
amendment?

Shri §. M. Banerjee: Mine may be
put to vote if Mr. Vishwanath Pandey’s
amendment is not put to the vote of
the House.

Can 1 change the date to 2nd
December?
Mr. Deputy-Speaker: T will put

Mr. Vishwanath Pandey's amendment
to the vote of the House,

The question is:

“That the Bill be circulated for
the purpose of eliciling opinion
thereon by the 2nd December,
lm“l .

Let the lobby be cleared.
The Lok Sabha divided:

Division No. 18]

Alvares, Shri

Banerjee, Shri S. M.

Chatterjee, Shri N. C,

Dagaratha Deb, Shri

Gupta, Shei Indrajit

Gupta, Shri Kashi Rem
Himmatsinhiji, Shri

Imbichibava, Shri

Kachhavaiye, Shri Hukam Chand

Akkamnma Devi, Shrimati
Barman, ShriP. C.
HBamappa, Shri

Bhargavs, Shri M, B,
Bhattacharyys, Shri C. K.
Deajeshwar Prasad, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Dr.
¢handriki, Shei

AYES

Kakkar, Shri Gauri Shankar
Kunhan, Shri "

Limaye, Shri Madhu
Manoharan, Shri
Murmu, Shri Ssrker
Mair, Shri N. Sreekantan
Nair, Shri Vasudevan
MNambiar, Shri

NOES

Chaudhry, Shei Chandramani Lal
Chaudhuri, Shri D, 5.

Chavan, Shri Y. B.

Dus, Shri B. K.

D, Shi N. T.

Das, Shei Sudhanmu

Daass, Shri C.

Deshmukh, Shri Shivaji Reao 5.
Deghmukh, Shrimati Vimlabei .

[14.23 hrs.

Pandey, Shri Sarjos
Raghavan, Shri A. V.
Kanga, Shri

Reddy, Shri Nacasimha
Sezhiyan, Shri

Singh, Shri Y. D.
Snatak, Shri Nardeo
Warior, Shri

Dhuleshwar Meena, Shri
Dorai, Shri Kasinatha
Elayaperumal, Shri
Gandhi Shri, V. B.
Heda, Shri

Jadhav, Shri Tulsidas
Jyotishi, Shri J. .
Kedaria, Shri C. M.
Kindar Lal, Shei
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Kisan Veer, Shri

Kotokoi, Shri Liladhar
Lakshmikanthamma, Sheimati
Mandal, Dr. .
Maoniyangadan, Shri
Mantri, Shei D, D,
Mehrorra, Shri Brij Dihari
Mehta, Shri J. R.

Mehta, Shri Juswant

Mengi, Shri Gopal Dan
Mishra, Shri Bibhati

Misra, Shri Shyam Dhar
Maohanty, Shri Gokulananda
Murti, Shri M. 5.

Nuskur, Shri I, §.

Oza, Shri

Pandey, Shri Vishwa Math
Panna Lal Shei

Mr. Deputy-Speaker: The result of

the Division is:

Ayes : 25;

The motion was

Mr. Deputy-Speaker: Now, Shri S.
M. Banerjee's amendment . . .

Shri S. M. Banerjee: [ want the date
to be changed from the 30th Novem-
ber to the 2nd December,
want to change the date because there

AGRAHAYANA B, 188 (SAKA)

Noes :

Patel, Shri Chhotbhai
Patil Shri 8. B.

, Shri T. A.
Pratap Singh, Shri
Rajedeo Singh, Shri
Ram Sewak, Shri
Rumaswamy, Shri V. K.
Rane, Shri

Rao, Shri Jaganathe
HKap, Shri Ramapathi
Ray, Shrimati Renuka
Sadhu Ram, Shrs
Saigal, Shri A. 5.
Shankarigiya, Shri
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Skeo Narain, Shri
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Shinkre, Shri
Shukls, Shri Vidya Charan
Siddenanjsppa, Shri
Sidheswar Pradsad, Shri
Singh, Dr. B, N,

Singh Shri 0. N-

Singh, Shn 5, T.

Sinha, Shrimati Remdilari
shrimati Tarkeshwari,
Sinhosan Singh, Shri
Subhramanyam, Shri "
Tiwary, Shri D, N.
Tiwary, Shri K. N
Tiwary, Shri R. 8.

Varma, Shri M. L.
Venkatasubbaish, Shri I*,
Verma, Shri- K. K.
Virbhadra Singh, Shri

Mr. Deputy-Speaker: Shri Vishwa-
nath Pandey's amendment with 2nd
December, 1966 is already there and it

B1. has been put to vote and it has been
lost already. So, Shri 5. M. Banerjee's
i ar d t is barred.

The question is:
“That the Bill to continue the

Preventive Detention Act,
for a further period, be taken into
consideration,”.

The Lobby has been cleared already.

1966. 1

hsa been delay in the taking up of

this Bill.

Division No. 19]

Akkamma Devi, Shrimati
Aney, Dr. M- S,
Barman, shr I G,
Hasappa, Shri

Bhargova, Shii M. B,
HBhattacharyya, Shri C.K.
Brajeshwar Prasad, Shri
Chandrabhan Singh, Dr.
Chandriki Shei

AYES

layaperumal, Shri
Gandhi, Shri V. B,
Heda, Shri
Jadhaw, Shri "Tulvidas
Jyotishi, Shri J. P,
Kedaria, Shri C. M,
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar

Chaudhury, Shri Chand
Chaudhuri, Shri D. 5.
Chavan, Shei Y. B.

Das, Shri B. K.

Das, Shey M. T

Das, Shri Sudhansu
Daas, Shri C.
Neshmukh, Sme. Vima|
Dhuleshwar Meena, Shri
Dorai, Shri Kusinatha

Mandal Dr. P.
Maniyangadan, Shri
Maneri, Shei D. D.
Mehrotra, Shri Braj Bihari
Mehta, Shri J. K.

Mengi, Shri Gopal Dan
Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
Murti, Shei M. 5.

1850

The Lok Sabha divided:

11425 hrs,

Maskar, Shri P, S,

Oza, Shri

I'andey, Shri Vishwa Nath
Panna Lal, Shri

Itatel, Shri Chhogubhai

I Shri 5. 0.

Pratap Singh, Shri
Rajden Singh, Shri
Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rane, Shri

Rao, Shri Jaganatha
Hao, Shri Ramapathi
Ray, Shrimati Renuks
Sadhu Ram, Shri
Saigal, Shri A, 5.
Shankarsiya, Shri
Shashi Rajan, Shei
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Shastri, Shri Remanand

Sheo Narain, Shri

Shinkre, Shri

Shukla, Shri Vidya Charan
Siddanunjappa, Shri
Sidheshwar Prasad, Shei

Alvares, Shri

Banerjee, Shri 5. M.

Chanda, Shrimaii Jyotsfa
Chatrjee, Shri N. C.
Dasaratha, Deo, Shri
Dechmukh, Shri Shiveji Rao, 5,
Gupis, Shri Indrajit

Gupta, Shri Keshi Ram

NOVEMBER 29, 1966

Singh, Dr. B. N.

Singh, Shri D. N

Singh, Shri 8. T,
Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhagan Singh, Shri
Snatak, Shri Nardeo

NOES

Kachhavaiya, Shri Hukam Changd
Kakkar, Shri Gauri Shankar
Kunhan, Shei P,

Limaye, Shri Madhu
Manoharan, Shri

Murmu, Shri Sarkar

Muir, Shri M. Sreckantan

Nari, Shri Vasudevan

Detention
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Subramenysm, Shri T
Tiwary, Shri D, N-
Tiwary, Shri K. N.
Tiwary, Shri K. 5.
Varma, Shri M. L.
Venkatasubbaiah, Shri 1,
Virbhadra Singh, Shni
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Pandey, Shri Sarjoo
I'ontekkeat, Shri
Haghavan, Shri A, V.
Kanga, Shri
Reddy, Shri N;
Samane, § i &
Sezhiyan, Shri
Singh, Shri Y. .

imha

Himmatsinhji, Shri Nambiar, Shri
Imbichibava, Shri

Shri Shivaji Rao S. Deshmukh
(Parbhani): My wvote has been
wrongly recorded. I wanted to vote
for ‘Noes'. The machine has failed.

Shrimati Jyotsna Chanda (Cachar):
I wanted to vote for “Ayes”.

Shri Alvares (Panjim): Shivaji has
rebelled against the Congress!

Mr, Deputy-Speaker: The result of
the division js as follows:

Ayes : TT; Noes : 28,
The motion was adopted,

Mr, Deputy-Speaker;: Now, we shall
take up the clauses. There are two
amendments, one in the name of
Shri Yashpal Singh and another in the
name of Shri Bakar Ali Mirza. Both
ithe Members are not present here to
move them,

The question is:

“That clause 2 stand part of the
Bill”,

The motion was adopted,
Clause 2 was added to the Bill

Clause 1, the Enacting formula and
the Title were added to the Bill.

Shri Y. B, Chavan: I beg to move:
“That the Bill be passed”,

Warior, Shei

Mr. Deputy-Speaker:
ed:

Motion mov-

“That the Bill be passed”,

Shri Ranga (Chittoor): 1 am corry
to learn, and 1 speak subject to cor-
rection, that the Home Minister has
gone on record as having said that it
is not unnatural for a measure like
this to be on the statute-book, If he
had been reported correctly, ...

Shri Y. B, Chavan: I had explained
that puint in my reply.

Shri Ranga: I am rather shocked at
this expression coming from the Home
Minister that it is not unnatural,

Even at the time this measure was
being proposed in this House, it was
contested by so many of us; though
quite a number of us were then on the
Congress side, we did not want this
measure at all and we did not want
this Act. But, nevertheless, Govern-
ment wanted a legislation like this.
Then, a compromise was reached that
it would not be a permanent law but
it would always be kept as a kind of
provisional or temporary law for o
limited period, and as and when the
conditions in the country were such
that Government found it necessary
and Parliament agreed that this law
should be extended, it should be ex-
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tended, otherwise it should automati-
cally lapse. That is the reason why
this Bill has come up before this
House, In spite of the opposition that
we have offered from this side of the
House, Government would be able to
gel the necessary votes for this Bill
in order 1p exlend it for the next one
or two years. But I want them to
keep it clear'y in mind that this mea-
sure i not to be a permanent one and
that it is not natural for a democracy
like ours to have a law like this and
to entrust Government with this kind
of drastic, unwanted and undemocratic
power and arbitrary power too, and.
therefore, Government should always
he prepared to come forward before
this House, if possible, to drop this
law itself even during the period for
which it is now being extended, and
certainly whenever they find it possi-
ble they should think of dropping it

completely and abstain from asking
for its extension.
We are quite clear in our mind.

although it is poing to be passed now
and although these assurances are
being given that it would not be mis=
used, and it would certainly not be
used against political opponents and
that too during the elections and so
on, it js not easy for the people to
accept these assurances and assertions
from Government, ang in the light of
what has happeneq during the period
for which this measure has been on
the statute-book, it is not possible for
us to have too much faith in Govern-
ment.

Therefore, I sincerely hope that at
the end of the next e'ections, a dif-
ferent political dispensation would
come to be vouchsafed to our people
and to our Parliament, and it would
be possible to repeal this undemo-
eratic and infamous legislation.

:ﬂmq«i (<¥wr) : FaTEmN
nivzm, 72 TeTm At a9 ¢ e o
# az fam war o ®OEC A AvE
¥ TOAT I AT F7 wwe Femy A g

AGHAHAYANA U, 1066 (SAKA)
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¢ Ix & o= %1 ma® T W, W
FAA F FTAX TAT AW | EHIT
TE /Y o1 T AT A § A Ty 41
& ag 9t #M7T & g7 wfear fafea
& garet mme ag @ fe ¥ & e
77 ow Tar g § o o
ANt @ &Y I AwAr §, AE T A
Goft ¥ AF wrAr & | TEET aIraEy
A TE g FY 9§ faTragi
#1 zary & P faar smar 30 g
gt T wu g AvE & fear A 3
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wdl grAAE AeErt § fave 0
w7 gATE & fF ow & fFAw e ey
9FE AT E | T OFA & @
aTEIT ATYAT qfFe sivEEEw A1 O
A w7 wfgwrT 27 & fr & fa<ifuny
F1 q%T F7 q97 A §F FA 7 25
w7 A% § | I AE 7 wq wfam
F FEHETRIATES & fow & wegvEw
[ wT Temw 2 v 2o &7 wegw mafiy
A FT AAT F AWA X TA AW
¥ IF AN §T AMF AHTH A7E F w9719
w7 & €7 0T ¥ AT At oAy mar
2 e & oot awr qw &7 Sy aw
q%2 ¥ ST A1 AN qFE X § T
w7 7y wfaeT 9% w@ o F e
FFATATH | AL AT A% gAY
ot wA ¥ oty gfe A e e
wrfo Fo FY WY 7AT WICT ¥ Ay
1 093 F7 I7% T F1 wfoRrT 3]
Favpmer e avg & g aifae
vz gex § 7 & omowt g fosre
FAAAT AEATE | NF AT AT SAT &
A dw frar man o K7 oww & g
fr qf oF 7@ ;w1 AT 0w
oy e fear oy for ® foamr mam
o1 fif 779 quEw & ¥y fE qEArQ Ay
Tt 7T 3 A FaRE W T
am Y| ATy Fogrre g &
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[t w71 amozm]

AT ET W FAeET A Afzavere
&Y strar 8, aFed w1 wiwse faar @
& Y T3 TrLT T 3REE AT ¥ frarn
o7 #7 &1 AFAT 2 | FA4LT § weal-
T ¥ faaT% 1, 090 qTe & WezIw17
% faeors a7 A AfagqiF wezrare
& farars a1 A1 gart w77 7z fwafaa
fezw oaz A {1 Fra1 3 1 K e
& @1q Fz Age g & w9 & 0
@ ¥ A & fam § e g A
q%T %7 A9 {2 A%y § oA
FA FY Fr q€@ qgl g AR
FETA A9l W@ F1 AEr 2 f A7
WA et WO fgat ¥ gaw e
w1 AgdT # gAr qg-HAr  of
quug & Fwiar frarw qwr st
wTgd 4 | W9 6% & A fam
¥z F1 7" U T 9 wATTaE A 1
TmALERA § 975 fawg woiArd
FC g% § | |7 T w sfewd
9T, W9A qrEgrEEi 9T awT Té ?,
i o 08 W e m
At & faww T 3 sgvareat
¥ giq apwEt g | Ag AW@a ¥
¥ forg oF Fd® caey § 1 K wAl mgiew
¥ ardat w1 WEgar § 5 oag oA
AfTwH |

st wq fomq (WiT) : qE-Aer
Y F 9 a1 wAw {FAT ag g@e
faffa g1 fs Sa& qar w@ar § fs ag
az §rv3 & fr a8 91 fadaw ag gt
AR T T ¢ UF &9 W91 ey
fwma & fAg @ @ & W 379 fzw
W A4 & 1 I Hrvared fran
t fr fet fasroara & fawrs @
ft 29 & fasmw @ wiwrr &7
ewe g fFw A (§Eeemaw)
w9 wJgd & & ffvamr amg 7
1 §TU & frEl Fa § wwe g
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frar s wwmr 21 Afwa @ oz
Fz1 7 f& fedt faarrarer wrar 29 7
@en w7 ¥ fAn gn afrere w71 -
e A# fEar swmom 1 Afee & 0e-
Heft o1 1 aArar qrgar g g wAT
¥ e wEl £1 W wfuwr fay own
72 § oy T gTEIT g miww W
4 AWH FI LAE AT F IAR
STYATHA 1 F1E F 14T AF 21 AdT I
feet Hnwwzargi 21 wergAE
Y7 Aral soar 47 39 w1 A w7 ey
&Y #1 fregart fear mar qv 37 %
T IAT AWM F  BIE AT AT @
IART BIEA 1 BAAT FEIT AT A
fRar 1 @q 7 o1 AT ATET AT AT
AT I9 PET w IAT TEW Y
T A FA FTA FAA F OAAEA
frrgae &7 far 1 fResT ) 7707
AT % f& wral &t v oW
AFAT &, IT F WY BY GO FT w0
gar T & afsw 3AT 9w Al
T G FAA ¥ ATAgd IART
fregare Foat & |« & qE-HA AT H
qeT WEa g 5 wE  smvaEEd
®T ¥4 wAAA @ Arar & fF gEE
o T fear @mgm 1 § 9AE
FE f 2w o e wrg e srwa
worar g, werk &y feafd gy arogw
TR ARA § W ¥g A%a § R oW
g ¥ AfawTT AETT T LT AMOET
Ffewr 37 aw oy & ag wgm i g
TEAAT qg A -aHA FEAT A1ET
#fer gu< g2 a1 & gATL AW 9T
7g % T gwn § fR oF anama
FA & & § 8 WQEAIIA T AA
w1 ga arA fear

¥ g7 w1 o1 ¥ w0y Far
g I W1 wafy agra ) a@ @, I
#! wanfaws FTw g A Sar
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REIRT | A4AT F@T § fn oag
fauas srgea aifgaa a

Shri N, C, Chaterjee: I have heard
the hon, Minister with greal attention,
uul L am sorry 1 am not convinced by
the argumeats he put forward, Perio-
dical repetition of this kind of Bill is
periodical condemnation of India's

capacity for self-government and
democratic government,
Why did we choose democracy?

Because those who believe in democry
fecl that certain inviolable rights
shall not be violated if we accept the
aemocratlic frgmework. Those inviol-
able rights were enshrined in our Con-
sitution, but they are being viclated.

Hg did not meet the point 1 made, 1
had the priviege of being preventively
uelained in independent india, under
the Preventive Detention Act. [ told
him, and I assured the House, that the
so-called safeguards given by article
22(4) are a complete farce, absolute
idle farce. What is the good of our
being told that we have now got two
or three members in the advisory
buard? The procedure is wholly wrong,
destructive of the basic principles of
the rule of law. You bring a man
before the advisory board. He makes
a slatement. The detenu is taken away.
The police officer then comes in and
trots out charges and information
behind the back of the detenu.
Is that justice? Is that con-
sistent with fairplay? Is that not
repugnant to the basic principle of
natural justice? Yet that is what is
being done. Therefore, I was appealing
to the hon, Minister. It is no good
gloating over the fact that they have
gone to the Supreme Court and the
High Courts. He talked with great
gusto and said that the Supreme
Court has released so many offenders
but the advisory boards have released
many more detenus. The trouble is
that when you go to the Supreme
Court or the High Courts, you cannot

challenge the correctness of any
ground adduced. You shall have to
take it as gospel truth. Suppose, as

my hon. friend was saying, he did
4

Detention
(Comtinuance) Bill
not deliver that speech. He was nol
there. | could prove thay certain dete-
nus who were alleged 10 have made
a speech in tne town ol Caicutta or
in wtne lown ol Dethi were not there
in these places and did nut denver the
speeches attributed to them. But you
cannot challenge jt; you have 1o
accepl the ground adduceq as gospel
wutn,

Therelore, this i1s an undemocrotic
pracuce which sets at nought tunda-
mental principles of justice and cuts
at the root of the rule of law. There-
tore, | am appealing to him. Why pro-
long it for three years? What js the
good of saying that ‘'we sha:l not
make it permanent; we shall bring it
up every third year and then
prolong 1t for three years at a
time'? It is much better you come
dorward and say that ‘'we
have lost faith in democracy; we
shall make il a permanent feature of
the statute book and make it really
normal' as he started by saying. He
says: “I recognise that it is an ab-"
normal law, I will never make it the
normal law, I will make it for three
years and then repeat il." I am saying
that jt is totally wrong. He could deal
with the situation in Delhi on the
great day of the anti-cow slaughter
agitation without the Preventive Det-
ention Act. Let him put forward argu-
ments why the ordinary law does not
suffice for the purpose. The grdinary
law is perfectly sufficient to cope with
the demonstration which took place
on that day. He did not have to
resort to this lawlese law. Therefore
what is the point? He is not putting
forward any argument to show what
there is in this law for meeting any
difficult situation, Therefore, we are
still opposing it, we are not convinc-
ed, and therefore we think it is our
duty to oppose it, we feel that this
Bill should not be on the statute-
book.

4, 1U88 (SAKA) 5992

Shri Shinkre (Marmagao): I want
to say only a few words,

As I said ecarlier, I support the Bill
and 1 will vote for it, because the
state of affairs and the law and order
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[Shri Shinkre]

situation in the couniry call for such
a measure, but I have one clarification
to seek.

Government have asked for an ex-
tension for three years. They ought to
have been satisfied with an extension
of only one year, because there js no
guestion of binding the successor Gov-
ernment. If they are helpless and are
unable to maintain law and order, why
should they bind the successor Gov-
ernment also for the next two years!
They could have peen content with
cxtension of only one year.

I do not think that the Homt Minis-
ter required any arguments because
the situation in the country is such
that it is completely, plainly, in favour
of such g measure being enacted.
There are so many political parties
ang groups which oppose such Bills in
the name of democracy, but they do
not want democracy in reality, neither
is there democracy in the countries
where they seek inspiration from.
They want democracy only here
because they want to fight the estab-
lished order every now and then.

Shri Nambiar:
chance to oppose.

I may be given a

Shrl ¥. B. Chavan: The hon. Mem-
bers who spoke at this stage also
practically repeated the same argu-
ments, jncluding Mr. Chatterjee. 1
never had the ambition of convinecing
some of the members who have
convinced themselves against the Bill,
As 1 said, really speaking, the basic
factor on which the necessity of such
an Act wi'l have to be judged is the
assessment of the present situation,
whether there are conditions in the
country where such powers to the
executive are essential or mnot, are
necessary or not. Arguments based on
the democratic principle... (Interrup-
tions)

st armfy (Ferz): war sreea 37
107 FararsaaA g . . (vrwee)
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oy, qq @Y, TAH THEAT W § W
auiar ¥ g | .. (vwaaT)
&1, T T AT AY @ T |

Mr. Depuiy-Speaker: Order order.
He cannot sit and talk like that.

Shri ¥. B. Chavan: This is certailny
a compromise with the situation. I
have never claimeq that this is an
ideal Act, a very happy Act, I have
never said that. But I was also trying
to find out whether * there were
any arguments to convince me that
this Act, however unhappy it is, was
not necessary. That is a very common
sense test.

Shri Nambiar: The ordinary law of
the land is enough,

Shri ¥. B, Chavan: I must say I
have remained unconvinced by the
arguments of the hon. Member. I have
nothing more to say. At the same time,
1 would like to assure the House that
when, really speaking, there is a situa-
tion in the country where such an Act
is not necessary, this Government wi'l
have no hesitation to come to this
House and say that it is ng longer
necessary, it should be scrapped.

TPy a7 T oaTT A A7

feht oftsT @TgE, I ¥ AEEAT
§ 7 107 ¥ me fYo FY gFE AX §
wYC FuTA &% A AT AL |

‘Mr. Depuiy-Speaker: Order, order.
You cannot sit and go on talking like
this. T will have to ask you to go out
if you repeat this,

‘The question is:

“That the Bill be passed.”
The Lok Sabha divided:
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Division No 20)

Achal Singh, Shri
Achuthan, Shri
Akksmma Devi, Shrimati
Barman, Shri P. C.
Busappa, Shri

Bhargava, Shri M. B,
Bhattacharyya, °
Brajeshwar Prasad, Shri
‘Chakraverti Shri P. R.
Chandrabhan Singh, .
Chandriki, Shri

Chattar Singh, Shri

Chaudhry, Shri Chandrumani Lal
Chavun, Shri ¥. I,

Dass, Shri C.

Deshmukh, Shri Shivaji Huo 5,
Deglimukh, Shrimati Vimlabuai 1.
Dhuleshwar Mecna, Shri
Durai, Shri Kesinatha
Dwivediy, Shri M. L.
Llayaperumal, $hri

Gandhi, Shri V. I8,

Heda, Shri

Jadhav, Shri Tulsidas

Jedhe, Shri

Keduria, Shri C. M.
Kindar Lal, Shri

Ancy, Dr. M. 5.

Badde, Shri

Bigri, Shri

DBunerjee, Shri 5. M.
Chaterjee, Shri N. €.
Dasurtha Deb, Shri
Gupia, Shri Indrajiy
Gupta, Shri Kuahi Ram
Linbichibuva, Shei
Kabir, Shei Humayun
Kakkar, Shri Gouri Shankur

AGRAHAYANA B8, 1888 (SAKA)

AYES

Shri Liladhar
Shri H. V.

Laliv Sen, Shri
Laskar, Shry N. R.

Mahida, Shei Marendra Singh

Malaichami Shri M.
Mandal, Dr. 1*.
Maniyangadan, Shei
Mantrik Shei 12, D.
Matcharaju, Shri
Mehrotra, Shri Hraj B
Mehia, Shri Jushvant
Mishra, Shri Bibhuti
Misrs, Shri Shysn Dhar
Murii, Shri M. 5.
MNaik, Shri D. J.
Naskar, Shri. P, 5.
Miranjan Lul' Shri
Irandey, Shrj K. 5,

I"andey, Shri Vishwa Nuth

Panna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri Rajeshwar
Panil, Shei T A,
Prabhakar, Shri Naval
Prawap Singh, Shri
Kuideo Singh, Shri
Ruju, Shri 12, 1.

Ram Sewak, Shri

NOES

Kripalani, Shri J. B,
Funhan, Shri 1%,

1 imaye, Shri Madhu
Manoharan, Shri

Marc, Shri

Maurya, Shri

Murmu, Shri Sarkar
Blair, Shree N, Sreckanian
Mair, Shri Vasudevan
Wambiar, Shri

Mr. Deputy-Speaker; The result of

the division is:

Lakshmikanthamma, Shrimati

Detention 5996
(Continuance) Bill

14.50 hrs.

Rum Swarup, Shrl
Ramdhani Das, Shri

Rane, Shri

Ko, Shri Jagnuha

Ruo, Shri Reamaepathi

Rey, Shrimati Renuka
Sahs, Dr. 8. K.

Suigal, Shrl A 8,
Shunkaraiya, Shri

Shastri, Shri Ramanand
Shinkre, Shri

Shree Narayan Duas, Shri
Shukla Shri Vidya Charan
Siddananiapna, Shri
Siddiah, Shri

Singh, Shii D N.

Singh, Shri 5, T,

sinha, Shrimati Ramudulari
Sinhasan Singh,Shei
Tiwary, Shri 2. N.
Tiwary, Shri K. N.

Tiwary, Shri R. 5.

Tyugi, Shri

Upadhuyaya, Shri Shiva [uw
Vaishya, Shri M, B.
Varma, Shri M. L.

Vermu, Shri K. K.
Vidyulanksr, Shri A. N.
Virbhadra o Shri -

Pandey, Shri Sarjua
Pottekkart, Shri

Ranga, Shri

Samanta, Shri 5. O,
Sezhayan, Shei

Singh, Shri ¥. .
Singhvi, Dr. L. M.
Swemy, Shri Sivamurithi
Utiya, Shri

Watior Shei

ot w7 1A TR T ladw

Fgmazd M FTA§) ., (wwam)

Ayes*: 90; Noes: 31;

The motion was adopted.
Shri Vasudevan Nair

{Ambala-

puzha): As a protest we walk out,

(Shri Vasudevan Nair and some Hor.
Members then left the House,)

*Name of one Member under “Ayc

s" could notl be recorded.

(it wTmyy W & WEC WA AT )



